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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

DATE OF DECISION 22=3=1991

~Suresh Amratlal Kanada,& Ors, ___ Petitioner o .
Mr, R.J. Oza Advocate for the Petitioner(s)
Versus
Union of India & Ors, o Respondent s,
Mre R.M. Vip . __Advocate for the Responacu(s)

CORAM
The Hon’ble Mr. 1, Singh, Administrative Member.

The Hon’ble Mr. R.C. 3hatt, Judicial Member.

1. Whether Reporters of local papers may be allowed to see the Judgement? MLy

2. To be referred to the Reporter or not? NO

3. Whether their Lordships wish to see the fair copy of the Judgement? ™

4. Whether it needs to be circulated to other Benches of the Tribunal? Mo
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counsel requested for an adjournment which was allowed.
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When the matter was again
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Coram : Hon'ble Mr. P.H. Trivedi 3 Viée Chairman

Hon'ble Mr. P.M. Joshi s Judicial Member

13,10,1987

Mr.R.J.0za learned advocate for the applicants
wants some time to establish jurisdiction ih terms
of the employer of the petitioners. Allowed 15 days
time. The case be adjourned to 7th December, 1987.

Mr.R.Me.Vin learned advocate for the respondents present,
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